
Publ ic Announcement under Regulat ion 15(1)

and Takeovers) Regulations' 2O11

oPENoFFERFoRAcQuIsITIoNoF2l3525oEQUITYsl I IFsFRoMTHESHAREHoLDERSoF
pANAFIC INDUSTRIAIJfiUTTeo (nenerr'rnriin nerenRED To As *TARGET C9MPANY" OR

..prL.) By MR. ureiv ruMAR Gu-prn nlr-6-r"tnt. sARrrA GUPTA (HERETNAFTER REFERRED

TO AS *THE ACQUIRERS")

1. Open Offer details

size: This open offer is being made by the Acquirers for acqu.isition of 2L35250 equity shares

of face value Rs. 10 each representing 260/o of the paid up capital of the Target company'

P r i c e / C o n s i d e r a t i o n : A t a p r i c e o f R s , l 0 ( R u p e e s - T e n g l | y l : " ' . f u | l y p a i d u p E q u i t y S h a r e
of Rs. 10 of the Target company aggregating to ns. 2,13,52,io0 (Rupees Two crores Thifteen

iac Fifty Two Thousand Five Hundred only)'

M o d e b f p a y m e n t : T h e o p e n o f f e r - P _ l c e w i l l b e p a i d i n c a s h , i n a c c o r d a n c e w i t h t h e
provisions of Regulatio" gtrlGl of the seai-(suUstintiir Acquisition of Shares and Takeovers)

l;;;i;i l";;, zoir (trereinifter referred to as 'the Reeulations')'

Typeofo f fe r (Tr iggered-g f fe - r ,vo |un taryo f fe r /compet ingof fe re tc ) :Tr iggeredof fe r
made under Regulat ion 4 of the Regulat ions'

The Acquirers have entered into a share purchase Agreement (sPA) with the existing

promoters of the Target company (hereinafter referred to as the "sellers") with the objective

of taking complete lut-anagement control of the Target company along with acquisition of the

entire present shareholding of the existing promoters i'e' 13750 (Thirteen Thousand Seven

H u n d r e d F i f t y o n | y ) f u | | y p a i d u p E q u i t y s h a r e s o f t h e T a r g e t C o m p a n y , c o n s t i t u t i n g 0 ' : - 7 o / o o f
i ts total  Paid uP caPital .

This mandatory open offer is being made by the Acquirers in compl iance with Regulat ion 4 of

t h e R e g u | a t i o n s ' c o n s e q u e n t t o t h e a g r e e m e n t f o r c h a n g e i n c o n t r o | a n d m a n a g e m e n t o f t h e
Target Company contemplated under the SPA'

of SEBI (Substantial Acquisition of Shares

Transaction which has triggered the open offer obligations (underlying transaction)

Regulation
which has
triggered

Mode of
payment
(Cash/

securities)

Total
Consideration

for shares
/Voting Rights
VRs acquired

(In Rs.)

Shares / Voting
rights acquired/
proPosed to be

acquired

Mode of
Transaction
(Agreement/
Allotment/
market
purchase)

Type of
Transaction
(direct/
indirect)

Regulat ion 4
of  the
Regulat ions

Share Purchase
Agreement
dated March 12,
2Ot4 between
the Acquirers
and the Sel lers.
Further, the
Acquirers are
intends to take
the comPlete
Management
control of the
Target



Acquirers:

D--- 158 , Pushpanjali Enclave,

Pi tamPura,  New Delh i -110035Ftot ttlo-rzz, First Floor,
Sector-5,  Vaishal i ,  Ghaziabad-

Not  APPl icable
Name(s) of Persons in
controU Promoters of the

anre of tne GrouP, if
any, to which the
Acquirer/PAC belongs to

172500
2.too/o

77500
o,940/o

Pre Transaction
shareholding:

.  Number
c o/o of total share

186250
2.27o/o

86250
1.05o/o

Note:
The acquisit ion of shares

through SPR tras not triggered

the OPen Offer  under

Regulation 3 of the

Regulat ions '

of the Target ComPanY bY

virtue of agreement to acqulre

the full Prelent shareholding of

the Present Promoters of the

100000
L.220/o

Note:
The acquisition of shares
through 5PR nas not triggered
the OPen Offer under
Regulat ion 3 of the
Regulat ions.

Target ComPanY bY virtue or
aqr6ement to acquire tffe full
piesent shareholding of the
bresent Promoters of the

Proposed shareholding-
after the acquisit ion of

shares which t r iggered
the OPen Offer

.  Number
c o/o of total share

caPi ta l

f f i interest in the
Target ComPanY excePt for the

Acq-uirer's existing

share hol d i ns Elbg-qg!0

ffinere 
'rs no interest in the

Target ComPanY excePt for.the
Acquirer's existing

shareholdilg!q!!s1Q9

Env otfreiinterest in the
Target ComPanY

For thepurposeof th iso f fe r there isnopersonact ing inconcer tw i th theacqu i re r .

e-*X/'-q,ll{,.'--



Details of sell ing shareholder:
Y the sell ing

5 .

Target ComPanY
. N"*", Panafic Industrials Limited

. iirii L+s2o2DL1e8sPLco1s746-

. Exchang", *n".":i i"t.a, if 'r" Target Company is l isted on Delhi Stock Exchange Limited'

Other details

:d '

. The Acquirers undertake that they are aware of a.nd wil l compry with their obrigations under

the SEBr (suusiintiar Acquisition "i;;;;;; 
inJ rut"ou""i h"g"r"tions' 2011 and have

adequate rinuntiui'i"lo"iJt to meet the offer obligations'

. This is not a ComPetit ive Bid'

Issued bY:
Manager to the Offer

Place: New Delhi

Date: March t2, 2OL4

ilo on oenatr or tne Acquirers

(sARrTA GUPTA)

Tel :  91-11-40777OOO
Fax:  91-11-40777069
E-mai l  :  de lh i@sobhagyacaP'com
w;;;i i"; ;*w. sobha gYaca Pital 'com

t""""'".ii o"iron' rqt''rieeniaoti Mukerjea and Mr'

thduslnal
Phase-I, NGw Delhi- 11


